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Jabalpur, (his the 15® day of April, 2005 

Hon’ble Shri Madan Mohan, Judicial Member i

Hemant Kumar Doshi, S/o. Shri NX Doshi

S e “S  D " 'r '  Cent,;!
Bhandira ' Central Excise,

(By Advocate -  Shri Manoj Sharma)
Applicants

y  e r  s 11S
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3.

Union of India, Ministiy of Finance, 
e^rnnemofRevenue, Central Board

The Chief Commissioner,
Customs & Central Excise, 48 
AdmmLstrative Area, Arera Hills
Bhopal-4 6 2  001.

• • Respondents
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certain documents and further submitted another representation dated 30* 

November, 2004 (Annexure A-6) for his transfer from Nagpur 

Commissionerate to Raipur Commissionerate at his own cost. But these 

representations are still pending before the respondents and they have not 

yet decided so far. The learned counsel for the applicant argued that he 

will feel be satisfied if directions are given to the respondents to consider 

and decide the representations of the applicant within a stipulated time.

3. Heard the learned counsel for the applicants.

5. Accordingly, I feel that ends of justice would be met if I direct the 

applicant to submit a fresh representation within 10 days from the date of 

receipt of a copy of this order. I do so accordingly. If the applicant 

complies with this, then the respondents are directed to consider the said 

representation of the applicant and also treat this OA as a part of the 

representation and decide the same by passing a speaking, detailed and 

reasoned order within a period of 15 days from the date of receipt of the 

representation from the applicant and also communicate the decision to 

the applicant. The learned counsel for the applicant is directed to send a 

copy of this order as well as the copy of the petition to the respondents 

immediately.

6. In view of the aforesaid, the Original Application stands disposed 

of at the admission stage itself

(Madan Mohan) 
Judicial Member

‘SA’
................ .

...........
(i) or.™

(3) f i - ; ' .....................
/V . ' ‘ ........................ I

£ERic}rtfr


